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BEFORE THE NATIONAL GREEN TRIBUNAL, AT NEW DELHI

O.A. NO. 665 OF 2023

IN THE MATTER OF

Nirmal Singh Chahal ..Complainant
Versus

State of Punjab & Others ..Respondent

WRITTEN SUBMISSION BY NIRMAL SINGH CHAHAL, PRESIDENT,
FARID ENCLAVE WELFARE SOCIETY, FARID ENCLAVE, KOTKAPURA
ROAD FARIDKOT, PUNJAB

Sir,

I had submitted an application in your court being the
President of “Farid Enclave Welfare Society, Farid Enclave,
Kotkapura Road, Faridkot (Punjab-151203)"”, regarding dropping of
untreated sewerage water into Langeana Drain passing near the
colony due non-functioning of sewerage treatment plant of the
colony and sale of Plantation area reserved for the treated
water of STP, of which Application No.665 of 2023. In this
regard, 1n your court, being President of the Farid Enclave

Welfare Society, I would like present my side before you.

a) Regarding RWA - Whether it is RWA or a society to run the
colony properly: -

1) In 2017, Respondent No.4 had started pulling back
its hands from the works of the colony slowly by making
excuse of obtaining Completion Certificate from the
B.D.A. (Bathinda Development Authority, Bathinda). Due to
which, lots of problems have started arising within the
colony. Some residents of the colony, on temporary basis,
started making efforts to run the system of the colony by

collecting money from the colony residents for operating
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the management of drinking water, street lights,
cleaning, sewerage etc. in the colony. But in that too,
so many 1irregularities have started occurring. In the
end, all the residents of the colony, decided to form a
society of the colony by coming together, which would
look after the work of the colony. Therefore, on dated
07.10.2022, the colony residents have constituted “Farid
Enclave Welfare Society” and I, meaning Nirmal Singh
Chehal, was made its President. To run the financial of
the colony in a transparent manner, a bank account in the
name of society was got opened. In this, Respondent No.4
has not provided support of any type. It would be
pertinent to mention here that by clubbing of colony
delineated in 14 Kanals Plantation Area of S.T.P.,Farid

Enclave Phase-1 and Phase-2, comes to total 243 plot, 24

SCO and 12 Booth. Out of them, 65 houses, 15 SCO and 12

Booths, a house built on the place of water works and a

school, in which there are 12 rooms and which has now

been converted to club, are constructed. Out of these, 50

houses, 6 SCOs are only giving the maintenance funds. It

is pertinent to state here that our society has not been
taking maintenance funds from anybody forcibly. Even, the
owner of “Shahi Haveli” Hotel and Club, Arsh Sachar,
whose own house is within the colony, has not been giving
any funds on account of usage of water and sewerage in
his house, hotel and school/club. Therefore, the expense
of his and other house, who are not giving funds, are

being borne by 50 houses, 6 SCO only, due to which they

are suffering financial burden. The houses and SCO, which
are giving maintenance funds, those are depositing with
the society with their free will and from it only, the
basic necessities of the colony are being fulfilled.

B.D.A. (Bathinda Development Authority, Bathinda) and
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Colonizers have not presumed us as RWA ever. But now,
when STP has to be run in accordance with the orders of
the Hon’ble Court then, they would like to put all the
expense on our society, which is absolutely wrong. I deny
this fact that the society operating under my president
ship, 1s a RWA because within the RWA, there has to be
participation of all plot holders and colonizers. But in
the society being operated under my president ship, there
is no participating of all plot holders and colonizers.
The rules related to RWA of B.D.A. (Bathinda Development
Authority, Bathinda (Annexure P-1).

2) At the time of converting colony school into club,
for taking NOC, the owner of “Shahi Haveli”, Arsh Sachar,
by making employee under him as President, formed society
“Farid Enclave Resident Welfare Society” similar to the
name of our society and No Objection Certificate of this
new society presented to B.D.A. (Bathinda Development
Authority, Bathinda) to convert Colony School into a Club
(Annexure P-2). B.D.A. (Bathinda Development Authority,
Bathinda) had granted approval to convert school into
club by considering the NOC of this forged society. In
regard to this, CWP No.5183 of 2024 1s pending 1n the
Hon’ble High Court, which mentioned in your record, from
page No.385 to 404. Now, when the question of maintenance
of STP has arisen then, B.D.A. (Bathinda Development
Authority, Bathinda), 1is not considering that society,
according to which, it has converted school into club and
has been talking about all the expenditure on the society

formed under my President Ship.

3) According to Sr. No.3 of letter
No.CA:BDA/Bathinda/2023/6116 dated 12/09/2023 (Annexure
P-3) of B.D.A. (Bathinda Development Authority,
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Bathinda), in the colony, there are two associations and
after giving of written consent by the promoters only,
one association can be formed. Today, when, the Hon’ble
Court 1s stating about putting the expenditure then,
B.D.A. (Bathinda Development Authority, Bathinda) and

Colonizers, could only see, my society.

4) B.D.A. (Bathinda Development Authority, Bathinda)
had given this in writing to the owner of “Shahi Haveli”,
Arsh Sachar that our society cannot collect any fund from
the colony residents and if they are taking, then, it is
illegal. By taking basis on this letter, the owner of
“Shahi Haveli”, Arsh Sachar had given application against
my society to the Police Station City Faridkot, which has
No.539/PC-9/25 Thana City Faridkot (Punjab) (Annexure P-
4) ., On the one side, B.D.A. (Bathinda Development
Authority, Bathinda) is talking about putting expenditure
on us by considering as RWA before the Hon’ble Court and
on the other side, 1t has been giving in writing that we
are not registered RWA. By doing so, B.D.A. (Bathinda
Development Authority, Bathinda) has been trying to

mislead the Hon’ble Court by presenting the wrong facts.

5) My society has been registered with the name of
“Farid Enclave Welfare Society” for taking care of the
works of the colony with the Additional Registrar of
Societies, Faridkot, which has registration No.1040 of
2022-23. For maintaining the accounts of the funds, a
bank account has also been opened in the name of the
society. The objective of this society is only to

maintain the accounts 1in proper manner by collecting

maintenance funds from 50 houses, 6 SCO, who are giving

the maintenance funds, so that there should not be a

misuse of the funds. Neither B.D.A. (Bathinda Development
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Authority, Bathinda) has considered and registered our
society as RWA nor by the colonizers. Both, B.D.A.
(Bathinda Development Authority, Bathinda) and colonizers
are running from their responsibility by presenting the
facts in improper manner before the Hon’ble Court. Merely
by forming a society and opening its account in the bank,

my society cannot be considered as RWA.

0) In SCO No.l1l9 to 24, a “Shahi Haveli” named mini
marriage palace cum restaurant, 1is being run and on the
place of the land of school shown in the map, “Shahi
Haveli Club” 1s Dbeing run, where everybody, on an
average, 250-300 people use to gather and their use to
completely commercial. As per Page No.196 and 199
mentioned in the record, according to Letter No.ZO/BTI/
WPC/2012F- Date 30.08.2012 and ZO/BTI/WPC/ 2012/F-214
Date 30.08.2012 issued by the Punjab Pollution Control
Board, this STP was got approved only for taking care of
household wastage of residential colony, the capacity of
which in sequence is, 47 KLD & 53 KLD, for Phase-1 and 2.
But the above SCO No.19 to 24, a "“Shahi Haveli” named
mini marriage palace cum restaurant and %“Shahi Haveli
Club” shown in the map on the place of school, have also
been connected to the colony sewerage system. Both,
B.D.A. (Bathinda Development Authority, Bathinda) and
Colonizers are trying to put all the expenditure of STP
on my society only whereas, they are protecting the owner
of Hotel Shahi Haveli and Shahi Haveli Club, Arsh Sachar,

who is misusing it by violating the regulations.
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b) Details of Collection and Expenditure of Colony:

1) Under my president ship, the society, which has been
formed, the detail of funds being collected for the

maintenance of colony and expenditure, is given as under:

Total Number of Plots and SCO

Total plots of Farid Enclave Phase-1 94

Total plots of Farid Enclave Phase-2 104
Plot of colony delineated on the land 33

that 1is reserve for Plantation and

outlet of STP

Farm House 12
Total: 243
SCO: 24
Booth: 12
School: 01
Water Works Quarter: 01

Constructed Houses and SCO’s:

(Annexure P-5)

Total constructed houses of colony: 65 houses
SCO: 15
Booth: 12
School: 01
Water Works Quarter: 01

Maintenance Funds Payee: (Annexure P-6)

Colony houses: 50 houses
SCO: 06
Maintenance Funds non-Payee:

(Annexure P-7)

Colony houses: 15 houses
SCO: 09
Booth: 12
School: 01

Water Works Quarter: 01
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As per Annexure P-6, total monthly maintenance

funds, which are being collected: Rs.54700/-

Total monthly expense for June 2025 of the colony:
(Annexure P-8 to P-12)

1.Security Guards Salary: 24000/-
2.Street Lights Bill: 2860/~
3.Colony motor bill: 7350/~
4.Canal motor bill: 20000/~
Total: 54210/-

It 1s <clear from the above detail that my
society does not make collection from anybody mandatorily
and everybody has been giving monthly funds to the
society as per their free will. With these funds, we only
fulfill the basic amenities of the colony. If we would
not do so, then, we would have to sacrifice Dbasic
amenities of the colony also. B.D.A. (Bathinda
Development Authority, Bathinda) and Colonizers had sold
us the plots on very high price by showing lots of
facilities and later on, both have pulled back their
hands from giving the facilities and we would have to
start collecting monthly maintenance funds out of
compulsion to fulfill the basic amenities of the colony.
B.D.A. (Bathinda Development Authority, Bathinda) and
Colonizers, now to evade their responsibilities, are
presenting the fact before the Hon’ble Court 1in an

improper manner.



476

c) Regarding Reserve Plantation Area of 14 Kanals:

1) As per Point No.l1l5 of the ™“No Objection Certificate
from Pollution Angle” No.ZO(BTI)/FDK/2010/ NOC/12 Dated
23.08.2010 For Farid Enclave, (Phase-1) 1issued by the
Zonal Office Punjab Pollution Control Board, Bathinda,

“The promoter shall develop the land measure 7 kanals for

under plantation area as per karnal technology.” (Page

No.196)

Similarly, as per Point ©No.1l5 of the ™“™No Objection
Certificate from Pollution Angle” No.ZO(BTI)/FDK/2010/
NOC/11 Dated 23.08.2010 For Farid Enclave, (Phase-2)
issued by the Zonal Office Punjab Pollution Control
Board, Bathinda, “The promoter shall develop the land

measure 7 kanals for under plantation area as per karnal

technology.” (Page No.199)

According to this, total 7+7 = 14 kanal 1land within
“Farid Enclave Colony Phase 1 and 2”, is mandatory to be
kept aside for plantation wunder kernal technology.
Previously, this land was left behind STP of the colony
and Eucalyptus trees were planted here (Circled Part of
P-13). But an Officer from the Zonal Office Punjab
Pollution Control Board, Bathinda had visited the colony
on dated 02.08.2023 and stated in 1its report that 5.
Plantation area reserved for disposal of treated effluent
has been developed as 03 no. residential plots.” (Page

No-12)

On 06.03.2004, Respondent No.4 appeared Dbefore the
Chairman, Punjab Pollution Control Board to present his
side. During the hearing, the Member Secretary of the

Board, had stated that:
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“Further as per the details of the wvisit carried out by
Officer(s) of the board on 02.08.2023 and 29.1.2024,
respectively, the STP of the colony was found in abundant
condition and wild grass was found grown in the STP area,
the component of the STP were found rusted and site
condition revealed that the STP has not been operated
since long. Untreated domestic effluent of the colony is
disposed off onto vacant plot for stagnation within the
premises and an outlet has been provided for discharge of
untreated domestic effluent into Langeana drain. Proposed
plantation area has been developed into 03 no.
residential plots and presently no plantation area has
been provided for disposal of treated wastewater. No
management has been provided for handling of the solid
waste in compliance to the solid waste management rules,
2016. Moreover, the partner(s) of the colony failed to
submit any written agreement/ legal documents, executed
between the partner(s) of the colony and the Resident
Welfare Association (RWA) regarding handing over of the
colony for 1ts regular operation and maintenance and as
such the reply was found unsatisfactory.” (Page No.20-21
Sr. No.9)

It is clear from the above that the 14 kanals, which was
to be built as plantation area within the colony, it 1is
not available and 1in place of that, a residential
unapproved colony of 33 plots had been constructed in
which, 4 houses had been constructed and 3 new are being

raised. (Annexure Map New Colony P-14)

2) Apart from this, our colony is outside the boundary
of Municipal Committee and in the nearby, there 1is a
village, in which sewerage system has not been

constructed. According to the record submitted in the

10
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Hon’ble Court, as per Page No.307 and 308 mentioned in
PAPRA ACT 1995, the colonizers have been made bound to
run the STP operation till the handing over of STP
operation to any local authority. But due to the colony
having been outside of the Municipal Committee and due to
non-installation of any type of sewerage system in the
village by the Village Panchayat, in the near future, it
is impossible for it to be connected with other sewerage
system. Therefore, the importance of 14 kanals plantation

area, increases more.

d) STP Capacity and Lease Deed:

1) B.D.A. (Bathinda Development Authority, Bathinda)
and colonizers had always stated 1in their replies
presented in the Hon’ble Court that total capacity of STP
is 200 KLD. But as per Page No.191, according to letter
No.ZO/BTI/WPC/2012/F- Date of Issue 30.08.2012 issued by
the Zonal Office Punjab Pollution Control Board,
Bathinda, total capacity of Farid Enclave Phase-1 1is 47
KLD and as ©per page No.193, according to letter
No.ZO/BTI/WPC/2012/F-214 Date of Issue 30.08.2012 issued
by Zonal Office Punjab Pollution Control Board, Bathinda,
total capacity of Farid Enclave Phase-2 1is 53 KLD. Thus,
the total capacity of STP comes to 100 KLD. Thus, B.D.A.
(Bathinda Development Authority, Bathinda) and colonizers
are misleading the Hon’ble Court by presenting the wrong

facts.

2) It is clearly mentioned in the above letters that
Mode of Final Disposal will be onto land for plantation
common for both colonies. But the colonizers had sold
7+7=14 kanal land by delineating in the shape of colony,

which was left for plantation under Karnal technology.

11
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That on page No.422, a suit has been filed for taking one
acre land on lease till dated 11.02.2029, in connection
to that, no such record or copy of lease deed has been

presented in the Hon’ble Court.

Praxer:

Keeping 1in view the facts and circumstances, most
respectfully and humbly, it is requested to this Hon’ble
Court that: -

1) By not considering our society as RWA, the
responsibility of running the STP and management of
colony, may be given to the B.D.A. (Bathinda Development
Authority, Bathinda) and colonizers till the time, the

colony is not handed over in a legal manner.

2) The sewerage treatment plant of the colony may be
got operated and 14 kanal plantation land may be got

recovered.

3) By deciding the capacity of STP of colony as per new
circumstances again, according to that, a new STP plant

may be got installed.

4) A strict legal action may be taken against the
officials of the B.D.A. (Bathinda Development Authority,
Bathinda) and colonizers, who had tried to mislead the

Hon’ble Court by presenting the wrong facts.

5) The restriction put registry after purchase of plot
in the colony and on electricity connection, may be

removed.

6) For putting untreated sewerage and waste by the

owners of Hotel Shahi Haveli of their hotel into the

12
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Langeana Drain through colony sewerage, against them

strict legal action may be taken.

7) The owners of Hotel Shahi Haveli has been violated the
rules defined wu/s 20(4) of PAPR ACT, 1995 (Punjab-
Apartment Property Regulation Act, 1995) and the illegal
occupation on green belt has been removed u/s 39(2) of
PAPR ACT, 1995 (Punjab-Apartment Property Regulation Act,
1995). So a FIR may be registered against the owner of
Shahi Haveli Arsh Sachar and others and also their
properties must be attached so that expenditure for

demolishing illegal occupation may be recovered.

With thanks,

Date:03-08-2025

Place: Farid Enclave Phase-1 and 2,

Kotkapura Road,

Faridkot (Punjab)-151203

Complainant.....

/4

Niramal Singh Chahal
President, Farid Enclave Welfare Society,

Farid Enclave, Kotkapura Road

Faridkot (Punjab)-151203

13
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(CHTR 26. 1943 SAKA)

(2) If the promoter or the allottees, as the case may be, fail(s) o
make application (or registration of the association within the perod mentioned
in sub-section (1). the competent authority shall by an order. direct the promater
or the allottees, as the casc may be, to form an association of residents’in
respect of a project within such period, as may be specified in the vrder.

(3) The owner or alloltee or vccupier of any apartment shall be a
member of the association from the date he takes possession of suchapartment

* (4) The promoter of the project shall be an associate member of the
association in respect of apartment(s) meant for allotment or sulc, but not yel
allotted or sold. When such apartment{s) 1s later on allotted. sold or otherwise
transferred. the allottee shall become 1 member of the association and the
promoter shall ceise ta be an assaciate member of the association i respect
of such apartment from the date vl possession.

(5) The responsibility for administration and management of the -

apartments and maintenance and upkcep of common areas, infrastructure and
common services of the project shall devolve on the association [rom the date
specified by the competent authonty in the order passed under sub-section
(13) of section 5.". )

14. In the principal Act. for section 19, the following section shall be
substituted, namely:-

"9, (h The allotiee shall be eatitled to obtain the information
Rights and relating 1o sunctioned plans. layout plans along with
duties of the specifications. approved by the competent autherity
allottees. and such other information as provided in this

Act or the rules made thereunder or the agreement for sale
signed with the promoler.

(2) The alluttee shall be entitled 1o know stage-wise time schedule of
completion of the project. including the provisions for water, sanitaton, electneiuy
and other amenilies and services as agreed (o belween the promaoter and the
alloltee in accordance with the lerms and conditions of the ugreement for sale.

(3) The allottee shall be entitled 10 ¢laim the possession of apartiment,
plot or building. as the case may be, and the association of allotiees shall be
entitled 10 claim the possession ol the comon arcas

(4) The allotice shall be entitled to claim the relund of amount paid
along with interest at such rate, as may be prescribed and compensation in the
manner as provided under the Real Estate (Regulation and Development) Act,
2016. from the prumoter, if the promoter fails 1o comply or is unable W give
plot or building, us the case may be, inaccordance

possession of the apartment,
for sale ur due 1o discontinuance ol his business

wilh the terms of agreement

Substtutiun af
section 1Y of
Punjad Act 14
ol 1995

14
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Farid Enclave Residents Welfare Society P-z
Registration No.1054 of 2022-2023
R/o Kothi No.93, Farid Enclave, Faridkot, Punjab - 151203
M. 98761-20990

NOiaos Dated 1-3-20

To

The Chief Administrator,

Residents Development Authority, Bathinda

Subject: Regarding revision of layout plan of Farid
Enclave Phase-1 and Phase-2 Faridkot
Sir;
It is requested that Farid Colonizer and Baba
Farid Colonizers have given application' to you
constructing community/club instead of school on the land
of school. The Farid Enclave Residents Welfare Society,
Faridkot has no objection in constructing community/club
on the land of school in Farid Enclave Phase-1 and Farid

Enclave Phase-2.

Sd/- Nageshwar Prasad
Farid Enclave Resident Welfare

Society, Faridkot

ATTERTED . Nageshwar Prasad President

AL SINC%l:' this is true & cormect

t blic Faridko Certified that this is
Noégéd.No,14818 E:;:ﬁﬁﬁi?‘“““ ol
01,4,WO2S‘ P Singh
' Advocate
Netary Public
Faridkot

— e 09 .06 . 0SS _
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Bathinda Developmer&%thority, Bathinda P-3 i

BDA Complex, Bhagu Road, Bathinda

To
The Superintendent,
Deputy Commissioner,
Faridkot.
Letter No.CA:BDA/Bathinda/2023/6116
Dated: 12.09.2023
Subject: As regards solving problems of
residents of Farid Enclave.
Reference: Your office letter No.1396-1398,

dated 24.07.2023.

Vide letter under reference pertaining

to the above captioned subject, directions were

issued by you to B.D.A. for taking action on

point No.2 to 4 and point No.7 ToO . report

regarding which 1s hereby presented before you

in the following manner:

.
{
« |
It i1s hereby informedi

i

) - _ :
Management of the school

L

e ——————

..

& Scanned with OKEN Scanner



("_which has been givenat'f)

ey

Farid Enclave

Resident

Welfare Society, its

management may please be
given

to Farid Enclave

Welfare Society.

as per record that as
per the provisions of
PAPRA Act, 1995,
B.D.A. office doesn’t
used to give
management of the
school to any of the
association. If
management of the
school has been given
to some Resident
Welfare Society, the
sa'rpe would have Dbeen

given at the level of

promoter only.

Farid Enclave Resident

Welfare Society may

please Dbe delisted from

the record of your

office and B.D.A.

It is hereby informed
as per the facts
which have come ©On
the record that there

are two associations:

in the colony under

subject:

e —

@ Scanned with OKEN Scanner
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» Farid Enclave
Welfare Society,
Farid Enclave,
Kotkapura Road,
Faridkot.
_ Farid Enclave
Resident Welfare
Society, Xothi No.93,
Farid Enclave,
Faridkot.

Regarding this,
as per 17A of the
provisions of PAFRA
Act, 1995 (amended in
2014  and  2021),
B.D.A. cannot take
action.

Taking further
action shall .be
possible only after
receipt of written

o e kel

G Scanned with OKEN Scanner



487 consent from the
promoter pertaining

to one association,

only after receiving
consent of both the

associations.

3. By getting removed | According to the
possession taken on the|available record, no
religious = place and |place has been kept

guarters of water works, reserved to a

their whole management |religious place in

may please be given to|the lay-out plan.

Farid Enclave Welfare |Even though,

information relating

Society.
to this should be

sought from the
concerned District

Town Planner.

the |As per lay-out, plot

4. |[cCopy of CLU to

effect of using plot pumbers 101, 102 and

number 101, 102 and 103 103 have been shown
residential.
as commercial place, may as re

I f 1

@ Scanned with OKEN Scanner



— |please be provided. 488 T"

_fff‘“fffégal connections from

inside and outside the
colony, out of the water
to be supplied to the
colony, may please bpe

get closed.

Promoter letter is

being issued,

Construction of a

community hall may

please be get done in

the colony.

According to lay-out,

there 1is no place
reserved for
community hall, place

has been reserved for

a club, construction

of which is to be
done by the promoter

by getting approved

building plan.

STP may please be made The B.D.A. office has
functional and  proper constituted a
arrangement of outlet of committee for
sewerage may please Dbe inspecting the spot
and 1in view of its

'\._\____L_-_;

21
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— |made. ‘W
report further action
shall be initiated.

’é_”"ﬁﬁ_ggds of the colony may|The B.D

.D.A. office has
please be freshly |constituted a
constructed by getting|committee for
put BAJRI and LOOK on inspecting the spot,
the same. and in view of 1its
report further action

shall be initiated.

5. |Maintenance of the parks The B.D.AR. office has

may please be get done. constituted a
committee for
inspecting the spot,
and in view of its
report further action
shall be initiated.

10. |Proper arrangement The B.D.A. office has

relating to the outflow constituted 2
of rain water may please committee for
be made. inspecting the spot,
and in view of its
report further action
~— | -

22
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-illegible-
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/“",———f I

7. |Tow-wall may please be|The B.D.A. office has

constructed alongside |constituted a

the roads in whole of |committee for

the colony. inspecting the spot,
and in view of its
report further action

shall be initiated.

in this

Time bound cleaning of Proceedings

the vacant plots of the regard are to be

initiated by the

colony may please be get

done. promoter.
]

This letter 1s hereby issued in view of

the priorx approval of the competent authority.
This is for your information/further action.

sd/- superintendent

Chief Administrator,

For: Additional

B.D.A., Bathinda.

Certified toO be True Translated copyY

jhvadfkf

Advocate

@ Scanned with OKEN Scanner
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aL
gl Complaint for Registratjon Regd. No. 1040) for lllegal Cc’ 26
) of FIR Ifare Society (Regd. No.
ﬁ!l‘ﬂmcy Charges Against Farid Encm

-" .
| P_ 4
< aarshsachar@gmal.com >

Thu, 29 May 2026 14 29 05 10530

To "COMPLAINTS DGP OFFICE"<dgp.complainl.police@punjab.gov.in> =

n -~ : "
Cc "SSP Faridkot"<ssp.frd.police@punjab.gov.in>,"Bhupinder Singh"<inchpebi-idk@ olige.gov.in> "Bhagwant
Mann CM Punjab"<cmo@punjab.gov.in> 3

To,

The Director General of Police (DGP) Sahab
Punjab Police

Subjecl: Legal Complaint for Registration of FIR Against Farid Enclave

elfare Society (Regd. No. 1040) for lllegal
Collection of Maintenance Charges —

Respected Sir/Madam,

|, Aarsh Sachar, resident of Faridkot, Punjab, hereby submit this formal complaint for the registration of a First Information

Report (FIR) agains! the Farid Enclave Welfare Society, registered under Regd. No. 1040, hereinafter referred to as "the

Sociely," for engaging in unlawful activities pertaining to the illegal collection of maintenance charges and other service-
related payments from the residents of Farid Enclave.

This complaint is grounded in the provisions of the Punjab Apartment and Property Regulation Act, 1995 (here_inaﬂef
referred Lo as "PAPRA"), along with the respective Punjab Apariment and Property Regulation Rules, 1995. It is pertinent

to note that under the provisions of the aforementioned act, only a duly constituted and recognized Residents' Welfare
Association (RWA), appointed by the promoter and approved by the competent authority, is legally authorized to collect
maintenance charges or service-related fees from the allotiees and residents of a colony. The Society, as registered,
lacks such recagnition.

-—

Request for Registration of FIR

In light of the above, | formaily request the immediate registration of an FIR against the Farid Enclave Welfare Society for
their illegal financial practices, specifically the wrongful

collection of maintenance charges and any additional allegations
of misconduct. It has come to my attention that these sums are purportedly being utilized for personal gain by members
of the Society, rather than for the intended purposes of maintenance and service.
[ urge you to treat this com

plaint with the seriousness it demands, as it involves the fundamental rights of citizens to be
free from exploitation and t

o receive the lawful services to which they are entitled.

Thank you for your immediate attention to this critical matter. | await your affirmative action and look forward to your
response.

QRSB
Yours faithfully, 6%‘* e\ @Tﬂ&@\\u‘
DEPE

Aarsh Sachar
Social Worker
Faridkot
Contact No: 9988000023 / 7780007878

U U UIBH (A3
zdteae |
Attachments '

1. BDA (CA) Report delailing findings related to F

arid Enclave Welfare Society, Regd. No. 1040,
2. Fees receipt collecled by the Society under th ¥, Regd. No

€ guise of Maintenance Funds,

2 Attachment(s) f G

1421277 jpg 1001421274,jng 4 \

[3H3S 12
SISER

Forn/a & reportas per law facts
afrentwithin_q__ days.

\ Sr.‘v\

Supdt. of Police

Faridkot @

-

@ Scanned with OKEN Scanner
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Aprsh Sachar,
sarshsachar@gmall.com.
U5y A valydldfidraidmrzozs, 29 sy
I"HB'?: 3__?’ g.’r"l(_
fermm: Appeal agains! response regarding Forid Enclave Woelfore Soclety's Paymenl collection

Authority in Forid Enclave Kolakpura Road, Faridkol..
T iy € 811w i3l 28.04.2025 @ AEY o)

@@ay&ﬂgaerz%wma'-ﬂaaﬁﬁﬂaémw@wma}mmé
nrs_?ff'aab‘ﬁ;ahme};- .

I. Legality of Paymen Collections by Farid Enclave Wellare Saociely:- As per the provisions of

PAPRA, 1995, and the corresponding rules, only a duly constituted and’ recognized Reslidents’

Wellare Association (RWA) appointed by the promoler moter and Bpproved by the competent

authority. is legally aulharized 1o cellect maintenance charges and olher service-related paymenis

from the allottees/residents of a colony, Upon verification of the available records, It is observed that

e Farid Enclave welfare Society (Regd. No. 10LQ) has nol been recognized by the Bathinda

i| Development Authority (BDA)Y os a valid RWA within the meaning of PAPRA, Consequently, any -

(| colicction of funds from residents by this socety does nol cairy.the sanction or:autharization of BDA.

2. Request for Siglemens: Documentation ond Financial:- Since the Forid: Enclave Wellare Society
hos nat been constituted or fecognized under PAPRA by the competent aulhority, and functions 858
saciety regisiered independently under the Punjab Societies Regisiratlon Act, 1860, the BDA has no
junsdicion over its internal offons, including financisl tecords,  collection ledgers, or audit reports.
Accordingly, the complminnnl/applicant Mdy be advised to spproach the Registrar, Firms and .

Socweties, Punjob, which is the appropnale regulatory authority to entertain complaints related to the
functioning, accountability, and alleged finandial irregularities of the registered society,

3. Resident_Rights and .Representation:- Residents of Farid Enclave Colony are entitted to fair
representation. ransparency. and accountability under the provisions of Section S(S)_énd Section 21

of PAPRA. The developer is responsible for proper maintenance of common areas unlil a valid

. E Y%
association of allottees is constituted and handed over charge, as fequired. It Is also pertinent to " -

mention here that since the BDA hes not suthorized the said society, and it operates as a private

regislered body, complaints regatding Its conduct or functioning fall under the jurisdiction of the

Regqisirar, Societies, However, The promoter/developer is responsible fer maintenance and upkeep

of the colony until such time a valid RWA js constituted and the common areas are. for

mally handed
over. Rasidents are enlitied

'o trensparent ang fair fepresentation through a validly formed and

recognized association.”

W ’
LA wwigVan

, ?
i 3
"

A Lt s g

B YR

ST ygEe

aaaé.'zrﬁ@' '

& Scanned with OKEN Scanner



[ ——

=t feway o
wih i, 65 3 )

T &8 e

. ..20..})_& _ |
[: H!']'I' qir{l I “-._] ‘!“ i’?‘”mrei mﬂ"““%’“‘é" ;,.c‘;"uuocnmorn-onmo'-l'O-lt'
(]
s |7fen e et g I benkessentizsamsonzaitrresicints IR exomimcirpiomins
Fi
| } —mee| " O"lina Paynont’ Uite its (feawd)
. Uany ),
oty — | amg
kLl [ OB Rank, Farlgkot | 1€
A, —— &
P |00 e |mede | 1 Join2;
S e M
. Zugprty
VR A e IFce Cogg
e et e e e B
' Wi

WU R,.....- }l;(};fﬁg ...... =S ak‘%’?ﬂm%ﬁi{?ﬁ‘

inite |
LALOL LT T T "f“!"ﬂ“m i 2
LV e won meih gy O 6 Y e O > —
1 L s B o ngrhwmmmfwumma b e g et =+
é 3921940, ety iy s g0, ‘Q’U‘fi/- 2
ek\ s
rT— [
E]

495

19 i} o, 100012022:20) B TEAE
ki et ol

Cl’h?“"\—______

1M 0p weret

IS nof [
iy 7
-_-___‘—‘———-—_

. w0 ‘h‘
< ey 1

e ia g

At %Hmﬁa_ I
9wy, l4g sy "‘"’”gf °
am_{ﬁ?mwmm@ #.....W% %
Wflﬁﬂl‘.‘i’........ 20,']' H" N AP
e @gi “20AM st prg
| . e —————————
i WA s e} ] Fot ON'ino Paymom 1
g = otk
. : . 1081 Ilﬂl, Far|dkgy
i F1s NE. No,
| Qo0 e
— Irct Cade ;

vt @ Alhea et

. Sen wovwd) da wrnwfeeefe numwnnmmrhr
riping e Mv';quan-:nnm-m

unuﬂil!.ﬂﬂmﬁdhmwmﬂﬂ'wfm

ooy |
¥ ey

w1 g

Scanned with ACE Scanner

28

& Scanned with OKEN Scanner



496 29

Statement: - Arsh Sachar S/o0 Parveen Sachar (Social

Worker) r/o Faridkot Mobile 9988000023

Stated that I am resident of the above address and am
a social worker. I would like to inform that this Farid
Enclave Welfare Society, which has registeréd No.1040,
the society has been collecting money in an improper
manner from so many years. Now, it has come to know from
the letter of PUDA Department that their society is not
registered there, it is illegal., It cannot collect money
without any lawful right. That the money which it has
collected from last many years and has done misuse on the
society, against them necessary action may be taken. I am
presenting report given by PUDA, in which it informs that
this society is illegal, and the money which it has
collected, am providing its receipt as evidence. My

application be considered as my statement. Statement has

read, heard, it is correct.

s§d/- 20/06/2025

Arsh Sachar Abaove

IT 0?

— Verlfled statement

Igbal Chander s e & vorrect

WMU]IS nal

Police Station City Faridkot “".,mh gﬁmm dm

Dated 21/6/25 . Kuld@Singh

- Notary Public o
o3
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498
Farid Enclave Phase-1 and Phase-2 Constructed
Houses/SCO/Booth (P-5)
Sr. No. H.No. Name
6,7 Swaranjit Singh Doad

1

2 11 Harjit Kaur

3 13 Satjit Singh

4 14 Jagwinder Singh

5 16 Harsangeet Singh

6 20 Mandeep Singh

7 21 Sandeep Singh

8 23 Gurlal Singh

9 29 Gurcharan Singh

10 31 Sushil Kumar Kausal

11 32 Meet Brar

12 49 Harjinder Singh

13 60 Sukhjit Singh

14 62 Nirmal Singh Chahal

15 65 Paramdeep Singh Kahlon

16 68 Dr. Manpreet Kataria

17 72 Parveen Sachar/Arsh Sachar
18 73 Dr. Nacchhattar Singh Pannu
19 777 Durga Parshad

20 81 Balwinder Singh

21 82 Jagroop Singh

22 83 Gamdoor Singh

23 84 Gurmail Singh

24 93 Nageshwar Parshad Droga Mishra
25 94 Om Parkash Sharma

26 101 Shahi Haveli Kitchen

277 107-108 Shahi Haveli Quaters for Servants
28 140 Sukhpal Singh Sandhu

29 145 Sarabjit Singh

30 146 Adv. Gurdeep Arora

31 147 Paramveer Singh Sandhu

32 148 Paramjit Singh Dhaliwal

31
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Farid Enclave Phase-1 and Phase-2 Constructed

Houses/SCO/Booth (P-5)

Sr. No. H.No. Name

33 149 Varinder Amar

34 152 Nirmal Singh

35 153 Jasjeet Singh

36 155 Jaskarandeep Singh

37 160 Paramjit Singh Bedi

38 163 Updesh Singh Brar

39 164 Jaswinder Singh

40 168 Narinder Kaur

41 175 Maninder Kaur

42 176 Barjinder Singh Sethi

43 180 Mehar Singh Mahal

44 181, 182, 183 |Kuljinder Singh Doad

45 185 Ranjit Singh

46 188 Gurjit Singh

477 198 Jaspal Kaur Sekhon

48 199 Jaspal Kaur Sekhon

49 200 Vikas Monga

50 201 Sukhjinder Singh

51 202 Gurmeet Singh Sandhu

52 205 Hardeep Singh

53 207 Sukhwinder Singh Deol

54 208 Gurpreet Singh Sran

55 210 Farm House

56 217 Jagjeet Singh

57 218 Pushpa Devi

58 222 Suba singh

59 2277 Laddi

60 Yadwinder Singh

61 236 Gurshinder Singh Sran

62 STP Backside [Relative of Nageshwar Parshad

63 Farm House Sanjeev Kumar Mittal

64 Farm House Davinder Singh
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Farid Enclave Phase-1 and Phase-2 Constructed
Houses/SCO/Booth (P-5)
Sr. No. H.No. Name
65 Farm House Paramdeep Singh
SCO
1 SCO 3 Om Parkash Sharma
2 SCO 4 Surinder Singh Dhillon
3 SCO 5 Baba Farid Car Bazaar
a SCO 6 Baba Farid Moter Garrage
5 SCO 7 Ashok Kumar Sachar
6 SCO 8 Sandeep Singh
7 SCO 9 New Bombay Furniture
8 SCO 12 Punjab Door
9 SCO 13 Varyam Singh
10-15 SCO 20 to 25 |Hotel Shahi Haveli
Booth
1 Booth 1 Nageshwar Parshad
2 Booth 2 Booth
3 Booth 3 Booth
4 Booth 4 Booth
5 Booth 5 Sukhwinder Singh
6 Booth 6
7 Booth 7
8 Booth 8
9 Booth 9
10 Booth 10
11 Booth 11
12 Booth 12
School and Water Works
School Phase-1 |School now Club Phase-1
School Phase-2 |School now Club Phase-2
1 Water Works |House at Water Works

33
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Farid Enclave Phase-1 and Phase-2 Members List who
give Maintenance Funds (P-6)

St H.No. Name Total zi:: M. Fund

No. Members (Sq.Yrd)

House

1 6,7 Swaranjit Singh Doad 3 933 1000.00
2 11 Harjit Kaur 3 477 1000.00
3 13 Satjit Singh 1 320 1000.00
4 14 Jagwinder Singh 2 320 1000.00
5 16 Harsangeet Singh 2 320 1000.00
6 20 Mandeep Singh 4 333 1000.00
7 21 Sandeep Singh 3 333 1000.00
8 23 Gurlal Singh 7 311 1000.00
9 29 Gurcharan Singh 5 167 1000.00
10 31 Sushil Kumar Kausal 2 200 1000.00
11 32 Meet Brar 4 200 1000.00
12 49 Harjinder Singh 5 200 1000.00
13 60 Sukhjit Singh 3 292 1000.00
14 62 Nirmal Singh Chahal 2 250 1000.00
15 65 Paramdeep Singh Kahlon 0 192 1000.00
16 68 Dr. Manpreet Kataria 0 250 1000.00

34
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Farid Enclave Phase-1 and Phase-2 Members List who
give Maintenance Funds (P-6)

St H.No. Name Total zi:: M. Fund
No. Members (Sq.Yrd)
18 73 |of- Nacemhattar Sinoh 2 250 | 1000.00
18 81 Balwinder Singh 4 173 1000.00
19 82 Jagroop Singh 4 173 1000.00
20 83 Gamdoor Singh 2 173 1000.00
21 84 Gurmail Singh 3 173 1000.00
22 140 Sukhpal Singh Sandhu 2 200 500.00
23 145 Sarabjit Singh 4 200 1000.00
24 146 Adv. Gurdeep Arora 5 200 1000.00
25 147 Paramveer Singh Sandhu 5 200 1000.00
26 148 Paramjit Singh Dhaliwal 3 200 1000.00
27 149 Varinder Amar 4 200 1000.00
28 152 Nirmal Singh 3 200 1000.00
29 153 Jasjeet Singh 3 200 1000.00
30 155 Jaskarandeep Singh 3 200 1000.00
31 160 Paramjit Singh Bedi 3 200 1000.00
32 163 Updesh Singh Brar 3 200 1000.00
33 164 Jaswinder Singh 4 200 1000.00

35
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Farid Enclave Phase-1 and Phase-2 Members List who
give Maintenance Funds (P-6)
St H.No. Name Total zi:: M. Fund
No. Members (Sq.Yrd)
34 168 Narinder Kaur 1 166 1000.00
35 175 Maninder Kaur 2 200 500.00
36 176 Barjinder Singh Sethi 3 200 1000.00
37 180 Mehar Singh Mahal 5 250 1000.00
38 181, Kuljinder Singh Doad 5 750 1000.00
182, 183

39 185 Ranjit Singh 4 250 1000.00
40 188 Gurjit Singh 2 542 1000.00
41 200 Vikas Monga 4 250 1000.00
42 201 Sukhjinder Singh 4 250 1000.00
43 202 Gurmeet Singh Sandhu 0 250 1000.00
44 205 Hardeep Singh 6 250 1000.00
45 207 Sukhwinder Singh Deol 3 500 1000.00
46 208 Gurpreet Singh Sran 2 500 1000.00
47 222 Suba singh 2 250 1000.00
48 227 Laddi 3 250 1000.00
49 Yadwinder Singh 250 1000.00
50 236 Gurshinder Singh Sran 3 250 1000.00

36
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Farid Enclave Phase-1 and Phase-2 Members List who

give Maintenance Funds (P-6)
Plot
. T 1
St H.No. Name Ic;;a Size M. Fund
No. Members (Sq.Yrd)
SCO
51 SCO 4 |[Surinder Singh Dhillon 177 500.00
52 SCO 5 [Baba Farid Car Bazaar 177 500.00
53 sco ¢ |Baba Farid Moter 177 | 500.00
Garrage
54 SCO 7 [Ashok Kumar Sachar 177 500.00
55 SCO 8 [Sandeep Singh 177 500.00
56 SCO 12 |Punjab Door 177 500.00
Total 152 14860 |52000.00
Monthly Income
Monthly
Collection by [52000.00
Colony
Hotel DASTAN |1700.00
S. Kushaldeep
Singh Kiki 1000.00
Dhillon
Total 54700.00
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Farid Enclave Phase-1 and Phase-2 Members List of Non-

Payee Maintenance Funds (P-7)
Sr. Total | Plot Size
No. H.No. Name Members | (Sq.Yrd)

House
72 + Farm
1 fdouse Parveen Sachar/Arsh Sachar 6 1250
(1000 sqg
V)
2 77 Durga Parshad 3 250
3 93 Nggeshwar Parshad Droga 3 153
Mishra
4 94 Om Parkash Sharma 4 153
5 101 Shahi Haveli Kitchen 0 346
6 109 Shahi Havelil Quaters for 6 200
Servants

7 198 Jaspal Kaur Sekhon 4 250
8 199 Jaspal Kaur Sekhon 1 250
9 210 Farm House 0 1000
10 217 Jagjeet Singh 0 266
11 218 Pushpa Devi 2 166

STP Relative of Nageshwar
12 Backside |Parshad 4 200
13 Farm Sanjeev Kumar Mittal 4 1090

House
14 Farm Davinder Singh 0 1000

House

Farm .
15 House Paramdeep Singh 0 500

38
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Farid Enclave Phase-1 and Phase-2 Members List of Non-

Payee Maintenance Funds (P-7)
Sr. Total i
No. H.No. Name Members Pé;;;?ZT
SCO
1 SCO 3 Om Parkash Sharma 2 121
2 SCO 9 New Bombay Furniture 0 177
3 SCO 13 [|Varyam Singh 0 177
4-9 Scoiif e nggixiizii $?Ziiirs daily) 100 726
Booth
1 Booth 1 |Nageshwar Parshad 0 3.33
2 Booth 2 |Booth 0 3.33
3 Booth 3 |Booth 0 3.33
4 Booth 4 |Booth 0 3.33
5 Booth 5 |Sukhwinder Singh 5 3.33
6 Booth 6 |Booth 0 3.33
7 Booth 7 |Booth 0 3.33
Booth 8 |Booth 0 3.33
9 Booth 9 |Booth 0 3.33
10 Booth 10 [Booth 0 3.33
11 Booth 11 [Booth 0 3.33
12 Booth 12 [Booth 0 3.33
School and Water Works
1 gijzzia School now Club Phase-1 0 978
2 ;zjzgié School now Club Phase-2 0 1254
3 gj;iz House at Water Works 3 150
Total 147 10697
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P-8

Recelpt

I Gurbhajan Singh work as a security guard in

“"Farid Enclave, Faridkot” colony. I have
received the salary of 14000/- (Rupeés Fourteen
Thousand Only) for the month of June paid 1n
July 2025, on 10-07-2025 and have given this

recelpt in writing so that it can be used 1in

o

case of need.

Clothotprlimer,

(Gurbhajan Singh)

Mob. No. 95017-72572
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P-9

ReceiEt

I Gulmohar Singh work as a security guard in

"Farid Enclave, Faridkot” colony. I have

received the salary of 10000/~ (
Thousand Only) f

July 2025, on 10-07-2025 and have given this

receipt in writing so that it can

Case o0f need.

be used in

-f'zsjstsi 3,0”/) v

(Gulmohar Singh)

Mob. No. 97792-20702



7/28/25, 8:27 PM

M Gmail

Gmail - Bigﬂ-gﬂ Receipt For Account 3000509726

P-10 42

Farid Enclave Welfare Society <faridenclavewelfaresociety@gmail.com>

Bill Payment Receipt For Account 3000509726

PSPCL DoNotReply <onlinebill@pspcl.in>
To: faridenclavewelfaresociety@gmail.com

| -

9 June 2025 at 22:06

Punjab State Power Corporation Ltd.

Consumer Name
Account No.

Bill Due Date
Transaction Date
Receipt No.
Gateway Ref. No.
Bill Category

Bill Cycle/Group
Sub Division Name

Amount Paid

Amount in Words

Payment Status

Best Regards,
PSPCL IT Team.

Bill Payment Successful !
Below are the payment details.

M/S

3000509726

23 JUN, 2025

09 JUN, 2025

220176570

BLS2506090514272

NRS NRS WITH DPC/0

3/0

SUBURBAN SUB DIVISION FDK
Rs.7350/-

Seven Thousand Three Hundred Fifty
Rupees Only

Amount subject to realization.

"Whatever you are, be a good one."
Thanks for the payment

Customer Care Number: 1912
Customer Care E-mail: 1912@pspcl.in
Customer Care E-mail: helpdesk-pspcl@pspcl.in

LOGIN TO VIEW RECEIPT FOR 3000509726

https://mail.google.com/mail/u/0/?ik=8baf41c876&view=pt&search=all&permmsgid=msg-f:1834470045102393143&simpl=msg-f:18344700451023...  1/1


mailto:1912@pspcl.in
mailto:helpdesk-pspcl@pspcl.in
https://billpayment.pspcl.in/pgBillPay.aspx?uc=AccountLogin
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Gmail - Biga'rnﬂ Receipt For Account 3000509726

P-11 43

Farid Enclave Welfare Society <faridenclavewelfaresociety@gmail.com>

Bill Payment Receipt For Account 3000509726

PSPCL DoNotReply <onlinebill@pspcl.in>
To: faridenclavewelfaresociety@gmail.com

| -

9 June 2025 at 22:06

Punjab State Power Corporation Ltd.

Consumer Name
Account No.

Bill Due Date
Transaction Date
Receipt No.
Gateway Ref. No.
Bill Category

Bill Cycle/Group
Sub Division Name

Amount Paid

Amount in Words

Payment Status

Best Regards,
PSPCL IT Team.

Bill Payment Successful !
Below are the payment details.

M/S

3000509726

23 JUN, 2025

09 JUN, 2025

220176570

BLS2506090514272

NRS NRS WITH DPC/0

3/0

SUBURBAN SUB DIVISION FDK
Rs.7350/-

Seven Thousand Three Hundred Fifty
Rupees Only

Amount subject to realization.

"Whatever you are, be a good one."
Thanks for the payment

Customer Care Number: 1912
Customer Care E-mail: 1912@pspcl.in
Customer Care E-mail: helpdesk-pspcl@pspcl.in

LOGIN TO VIEW RECEIPT FOR 3000509726

https://mail.google.com/mail/u/0/?ik=8baf41c876&view=pt&search=all&permmsgid=msg-f:1834470045102393143&simpl=msg-f:18344700451023...  1/1


mailto:1912@pspcl.in
mailto:helpdesk-pspcl@pspcl.in
https://billpayment.pspcl.in/pgBillPay.aspx?uc=AccountLogin

PSPCL

FARID COLONIZERS .

-KKP ROAD MAI GODRI

MAI GODRI

Mobile: 95XXXXX572

Email: faridO0XXXXX faresociety@grmail. com
Cirde:FARIDKOT

Division: FARIDKOT DIW

Sub-Division: SUBURBAN SUB DIVISION
FDK(5234)

PUNJAB SBArf POWER CORPORATION LIMITED P-12
Electricity Bill
Category: SAP-SBM-NRS-  Bill Cycle:4 Bill No-500399891473
GEN
Connection Date: Meter Status:O Meter Make: Others
10-Feb-2008 Bill Status:OK Meter Digits: 6
Sanctioned Load:11.97 KW Meter Phase:3 Meter No.100001630077-20692
Contract Load:0.00 KW Meter Type:E
Current Reading Date:08-JUL-
ACD:z 8400 Bill Date:08-JUL-2025 2025
Meter Security:z 950 Current Reading: 82209 Previous Reading Date:06-Jun-
Seaurity Cons nt: Previous Reading: 82027 2025
8400 b Bill days: 32

Interest of Security:z O

- : Units Current Bill Previ ing Amount payable within one month of the
3060507355 B 2005 Ggpumed  (ABC o HSEITE el
Paﬁble Amount:  (Csh/Online) z 2866. z0 2903
¥ 2860 18-Jul-2025 X
(DD/Cheque)
Energy Charges (A) Other Charges
Slab Price/Unit | Units Amount (z) Rentals (C) ) 2
0-100 kWh 6.89 100 689 Subsidy (D) ) 0
100-500 kWh 6.89 82 564.98 Fuel Cost Adj. Charges () (z) 0
500-Above kWh 7.75 0 0 Previous Outstanding (F) (z) 0
Above 500kWh/month 0 0 0 Additional Surcharge (G) z) 0
Energy Charges (z) 1254
Fixed Charges (B) Taxes/ Duty/ Cess (H)
Sanctioned Load (in kW) ) 11.97 Electricity Duty (z) 354
80% of Load (in kW) © 9.576 Municipal Tax () 0
Rate per kWh/ month (n 110 IDF (z) 118
Billing Days (d) 32 Cow Cess (z) 0
Fixed Charges (z) c'r'd12/365 or 366 1108 Any Other (z)
Total Taxes (z) 472
Previous Outstanding (F) (z)
Current Charges (z) Unpaid Arrears (z) Adjustments (z) Sundry Charges (z) Sundry Allowances (z)
2866.00 0 0 0 0
Previous Consumption Pattern
Qcle KWH
Cycle 1 135 Payment Platforms
Powering Punjab
Eit § ;:‘g Enrichltg Lives! :’:’f‘ ‘ EEPE'
b4 B
Cyde 4 ) EF—INAP 9 PhonePe
Cyde 5 318 Scan & Download
Gyle6 73 PSPCL App G Pay amazon pay
Last Pmt Detail Roo’:tz:fls’olar < °
Arount Date electricity Save Bills CmR. Desase
$2430.00 09-JUN-2025
Help Center
1912 Toll-Free No.(24X7) WhatsApp:96461 01912
IWebsite: https:/pspcl.in/ Missed Call: 1800 180 1512
Emsil: 1912@pspcl.in SMS:96461 75770
Pay online at: htps://billay ment.pspel.in/
For power interruption conplaints &restoration status please download the Mobile App or login to the
website

Scan & Pay Bill

Regd. Office P.S.E.B. Head Office, The Mall Patiala-147001 GSTIN NO: 03AAFCP5120Q1ZC CIN: U40109PB2010SGC033813

Powered by O/o (CEIT) PSPCL

Print Date: 08-Jul-2025 09:41 PM
Page 1 of2
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